
IN THE CENTRAL ;aNxsTB1TIvE TRIBUNAr, HYDERAaA -) EFJCI-r AT HYDERABAD 

O.A..NO. dF4O /03 

Date of Order: 6/7-93 
Between: 

4 

Divisional F.3ilWay Manager, (ES) 
South Central Railway, Secunderabad, 

Perrm:mcnt TYay Inrr'rctcr (con) 
S.C.Rly, Secunderabad. 

chieft Signal Inspector, 
Signal & Telecotirnunication tpartrnent, 
S.C.Rly, Secunderabad. 

Applicants. 

and 

1, 	 D 
2. Presiding Officer, Labour Court, 

Narayanagu.da A P. Hyderabad. 

Respondents. 

For the hpplicantsL Mr.N.};.Devraj, SC for Rlys.- 

For the Respondents: 

cORJaMS 
THE RON' BLE. MR. JUSTICE V.NEELAThtI RAO : VICE CHAIRMAN 

AND 

THE HON'ELE Mn.P.T.TIRUVENGAfld" : rIEMBEL(ADrThI) 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3-92 

in C.M.P..No. 	Sc /83 is suspended until further orders. 

Issue tckice to the Respondents. 

Post the case on 6,9.93. 

• 	

:. 

To 
The Divisional Railway 1'ianager (La) S.C.Rly, Secunderabad. 
The Permanent ay Inspector (con) S.C.Rly. Secuncierabad. 
The Chief Signal Inspector, Signal & TelecOflmunication 
ti Department, S.C.Rly, Secunderabad. 
The Ptesiding Officer, Labour Court, Narayanaguda, Hyderabad. 
One copy to 14r.N.R.Eevraj, SC for Rlys. CAT.Hyd. 
One copy to Mr. 	-. 
One spare copy. 
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C 
TYPED BY 	 COMPARED BY 

Ci-iECID BY 	 APPROVED BY 

EN THE CENTRAL j.D?CENISTRATIVE TRIBUNAL 
EYDERABAD BEI\TCH AT HYDERABAD 

THE HON'BLE MIR.EJtJSTICE V.NEELADRI RAO 
VICE CHZIRNAN 

THE HON'BLE Mh..B.GORTY ; MEMBER(AD) 

AND) 

THE HON' BLE NR;'1jCHANDRASEKHAR REDDY 
NEMBER( J) 

AND 

THE HON'BLE MR.P.T.TIRUVENGADAM :M(A) 

Dated S 12/_1993 

ORDER/JUiMENT 

C•Ao. 

Ic- 

O.A.NO. 

-- 

Admitted and Interim directions 
issued 

Alited 

DisAsed of with directions 

Dism4sed 

Dismised• as withdrawn 

Dismi4sed for default. 

Rejec4dl Ordered 

II 

pvm 
No ordrr as to costs. 
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' Ip,  




